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Notifications under Export Quality Control
and Inspection) Act and Report of and
Review on Control Silk Board
Bangalore for 1982-83

THE DEPUTY MINISTER IN

THE MINISTRY OF COMMERCE
(SHRI P. A. SANGMA): I beg to lay
on the table :—

(1) A copy each of the following Notifi-
cations (Hindi and English versions)
under sub-section (3) of section 17 of
the Export (Quality Control and
Inspection) Act, 1963 : —

(i) The Export of Double Warp Jute
Tarpaul in Cloth and Bag, and Double
Warp Jute Canvas Cloth and Bag
(Quality Control and Inspection)
Rules, 1983 published in Notification
No. S.0. 3270 in Gazette of India
dated the 20th August, 1983.

(ii) The Export Inspection Agency
(Recruitment) (Amendment) Rules,
1983 published in Notification No.
G.S.R. 659 in Gazette of India dated
the 10th September, 1983,

(iii) The Export of De-Oiled Rice
Bran (Quality Control and Inspection)
Amendment Rules, 1983 published in
Notification No. 8.0, 3683 in Gazette
of India dated the 1st October 1983,

(iv) The Export of Beche-de-mer
(Inspection) Amendment Rules, 1983
published in Notification No. S.0.
3915 in Gazette of India dated the
15th October, 1983,

(v) The Export of Basmati Rice
(Inspection) Amendment Rules, 1983
published in Notification No. S§.0.
1916 in Gazette of India dated the
15th October, 1983,

(vi) The Export of Safety Razor
blades (Quality Control and Inspec-
tion) fRules, 1983 published in
Notification No. §.0. 4073 in Gazette
of India dated the 5th November,
1983. [Placed in Library. See No.
LT-7122/83.)

(2) (@) A copy of the Annual Report
(Hindi and English versions) of the
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Central Silk Board, Bangalore, for the
year 1982-83 under section 12-A of
the Central Silk Board Act, 1948,

(ii) A copy of the Review (Hindi and
English versions) by the Government
on the working of the Central Silk
Board, Bangalore, for the year 1982-
83.

(3) A copy of the Corrigendum (Hindi
and English versions) to the Annual
Accounts* of the Central Silk Board,

Bangalore, for the year 1981-82,
[Placed in Library., See No. LT-
7123/83.]

12.44 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1983-84

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO): Sir, on behalf of my
colleague, I beg to present a statement
(Hindiand English versions) showing Supple-
mentary Demands for Grants in respect of
the Budget (General) for 1983-84,

12.45 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE

Situation arising out of reported training
camps for training of extremists of
Punjab in the neighbouring areas
of the State

MR. SPEAKER : Now, we take up
Calling Attention, Shri Sudhir Giri.,

SHRI SUDHIR GIRI (Contai) : Sir, I
call the attention of the Minister of Home
Affairs to the following matter of urgent
public importance and request that he may
make a statement thereon : —

“The reported training camps for
training of extremists of Punjab in its
neighbouring areas.”

THE MINISTER OF HOME AFFAIRS
(SHRI P.C. SETHI) : Sir, Government have
received reports about the holding of train-

*The Annual Accounts were laid on the Table on the 26th August, 1983,
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ing camps in the recent past in the State
neighbouring Punjab, Since June 1983, out of
a total of 14 such camps, 6 have been held
in Jammu & Kashmir and 2 in Himachal
Pradesh. While these camps are ostensibly
intended for training in religious matters, it
has been reported that inflammatory speech-
es preaching secessionist and sectarin views
were made, It is understood that in some of
these comps, training in arms and wielding
of lathis etc. was imparted and terrorist
methods were e-ulogised. It has been
further reported that in these camps the
participants were exhorted to procure licen-
sed or unlicensed arms, It has also been
reported that the Chief Minister of J & K
met the participants of one of the camps.
According to some reports with the Govern-
ment consignment of arms brought from a
neighbouring country has reached some
organisers of these camps in Guru Nanak
Niwas, Amritsar.

The concerned State Governments have
been asked to take necessary steps in this re-
gard. In the case of Jammu & Kashmir, since
a large number of camps were held in that
State, the State Government has been addres-
sed a number of times to take adequate
measures., Their response is awaited, The
situation is under close watch.

I have seen the reports about the resolu-
tion passed by the General Assembly of
the Shiromani Akali Dal at its meeting
held on 29th November, 1983, The Resolu-
tion reiterates the party’s faith for seeking
a negotiated settlement on all issues while
reaffirming its resolve to conduct struggles.
Government have always been willing to hold
negotiations for meaningful settlement, but
a settlement should not be a one sided
one. It should be acceptable to all parties
and States concerned.

The same resolution states that if the
party’s demands were not conceded by
January 26, 1984, Shiromani Akali Dal
would announce the next programme. It
should be noted that every time S.A. Dal
announces a date line it is for an important
National Day, It is hoped that wiser
counsels will prevail with the Akali Leader-
ship and they will not encourage activities
which impair National unity and integrity.
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12.48 Hrs.
(MR. DEPUTY-SPEAKER in the Chair)

SHRI XAVIER ARAKAL (Ernakulam):
Sir, on a point of order.

MR. DEPUTY-SPEAKER :
Calling Attention.

This is a

SHRI XAVIER ARAKAL: There should
be calm in this House, there should be a
proper debate on the statement. This is a

serious matter, Calm should be restored in
the House,

PROF. P. J. KURIEN (Movelikara) :
Sir, you do not get the report from the
Ministry. But still House is discussing.
The Minister has not got the report from
Jammu and Kashmir. Then, what is the
use of discussing it. Let us have a thorough
and a detailed discussion.

MR. DEPUTY-SPEAKER : If you want
to have a thorough discussion you please
give a separate notice. Let this not be insis-
ted now. This calling Attention is already
on the agenda and those hon. Members
whose names have come in the ballot will
feel aggrieved.

PROF. P. J. KURIEN : If you allow a
discussion now then it will be a pretext for
refusing a detailed discussion latter on,

MR. DEPUTY-SPEAKER : You give a
separate notice,

PROF, P.J. KURIEN : You assure us,

MR. DEPUTY-SPEAKER : Yes. Yes.
You can have a discussion. Now, Mr. Giri.
(Interruptions)**

MR. DEPUTY-SPEAKER : Please sit
down., Iam not allowing anybody,
Nothing to go on record without my
permission,

Let me submit. | have received a note
from the speaker that this Calling Attention
may be deferred for the present. This can
be discussed in the Business Advisory Com-
mittee mecting. When a discussion again is
allowed all these Members whose names are

**Not recorded.
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there in the Calling Attention shall also be
given a chance,

DR. SUBRAMANIAM SWAMY
(Bombay North-East) : No, Sir. This is not
acceptable. The situation is moving very
fast and, as such, itis not a question of
one-time discussion. There is bound to be
more discussion later on. So, whatever has
to be said today may be allowed. The
Home Minister is going to make a state-
ment on Monday ana on the basis of that
we can have further discussion,

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Sir, vou have
received a note from the Speaker. We
understand the spirit of it but since the
present Calling Attention has come for
discussion today I think it should continue,
As more material would be coming in future
the House can debate later on also. So, 1
think, we should continue with it.

so wfwa Hwe Agar  (FAEYI) -
ISR Wy, AW g ag & fw e

afefeafy oo

12,55 Hrs,
[MR. SPEAKER in the Chair]

FeqeT AGIA, AT HIGHT AYT AT
a1 Ig% faqg & ¥ gwg ag 9r, o
AT FEATH AT 4 2@ & 9o & F9T
ST &Y F97 qraAe &, ¥ Swar ar fE
gt ot wrfaT sgw w1 fawy & 99 9%
feewaa g1 & &t SEY GTLH! T4 FEI
Ay fa & gfewa @ &1 A
faorr | aga & gHE FIOT HY, T
gl oT faax w1 Awr feE o
wiwe & swwar g fe o ofifeafa
Frevanes

weqw wgiay : Af@T, T A FL
/ol & aT % FO FAT AG g | ATTET
g ¥ woit guN, aTT qiw srafwaAl ®
ameg o fod gud aw d@ & &
99 ¥ Sqvar FTAT g qHaT § A I
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FTAR FT AT TEA H AT E, AT AT
oy wrfrg & & soEr wewge
AT AEN E | ATy FY qar @ & &7 woray
T FTAT § - (zmawr)

WETAW REIY : q1 T fewwa

A & A A FTE I oaw ¥ g
F]@ |

¥ GUGWR EqTEY © AFE FT AA
AEIZT IHeq 3 AT &, IW 9 AT T4
QT AT § A qfifeafy st qEe
T qTEY 10 (swawr) o

SHRI P.C, SETHI: That is a different
subject.l This is a different subject.

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, the statement that will come
on Monday is different,

s+ (squerA) -
seqq wElag © UF  fAAe ¥N aw
gfre | gdw o, wfFr o
v (sgama) e

SHRI P. C, SETHI : Your suggestion
that that should be discussed, instead of
carrying on with Calling Attention, is better.

weaw wgraq & a1 @gal g fF sme
FT qFET ®T AT FT THT IAH A AT |
iy femraw ¥4 @
v (mEeE) o

aeqw wFIW : AZ WAd a1 fE
G fF qara #17 @1 (sewar gar g |
Y7 a1 F1€ qHE I3 W g 7 I JTQ
ZITT FRAT a1 G FEAT |

avTe AEET : T8 B FTH (e
H &9 FT g1 AT a9 § F@0 T
fax ?

SHRI SATYASADHAN CHAKRA-
BORTY : No, Sir. Two things are involved
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in this issue, One is Brahmachari ; another
is Bhindranwale. There can be two separate
discussions. Today we are discussing this
thing.

MR. SPEAKER : This is neither here
nor there,

DR, SUBRAMANIAM SWAMY
There is no Brahmachari, there is no Swami
in this.

SHRI SATYASADHAN CHAKRA-
BORTY : He will come indirectly.
weuw WgEm | 7 @ T IR
g oAt ad &
THE MINISTER OF PARLIAMEN-
TARY AFFAIRS. SPORTS AND WORKS

AND HOUSING (SHRI BUTA SINGH) :
I don’t think how these two things come
in ; they are neither here nor there.

weam wgyaq : A2, & & AL |

ot @21 fag . 7 A IAE A A
war g’

WEUW WEIAW | A HRLE IAT HA
7

T® WIAAIG AEE  gATS A § 9E 8
fe s g7 9T ==l g1 9

weqw WENEy A1 AT Taw! feewwa
H&a2 3 7 A9 & HE 7

US RAAAIT qq€q © ¢l Agd, 0§
AR O

PROF. MADHU DANDAVATE (Raja-
pur) : You have listed itin the Calling
Attention notice. There is the convention
of the House. If it is same subject, it is
different. Here the subjects are different.
That is why I say, let us not mix up,

SHRI BUTA SINGH : Sir, may I just

point out this T Some of the hon, Members
have tabled their Motion under Rule 193,
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184 etc, and they wanted to be included in
the list of those who have to participate in
this discussion. Prof. Satyasadhan Chakra-
borty may have something up his sleeve ;
he may wish to say something ; others may
want to say something ; I would request
you to allow those Members also, that is,
those whose names are there, to speak,

MR. SPEAKER : It can be turned into
discussion after on.

PROF. MADHU DANDAVATE : The
subjects are different, Sir.

st st amd (fraTe) -
HEGT WY TZH F H qq7 3¥ 7

Heuw AETW : FAAT IIAT W@ |

PROF MADHU DANDAVATE : Sir,

you cannot convert it the two subjects are
different,

FrfeaT

MR. SPEAKER : Mr. Dandavate there
is not much of a difference, 1 think there
is not much of a difference in it.

PROF MADHU DANDAVATE : There
is a slight difference,

MR. SPEAKER : We can first allow all
these five, Then others will take part in the
discussion,

DR. SUBRAMANIAM SWAMY : Let
them be called first. Let those people listed
in the Calling Attention be called first.

SHRI BUTA SINGH : You can give

preference to those whose names have
come.

MR, SPEAKER : Yes. What we do is
this,

We can start it now and whatever rema-

ins at 3,30 PM can be taken up after 6 O
clock.

13,00 Hrs,

The Lok Sabha adjourned for Lunch till
Fourteem of the Clock,



